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ten after Gauhati i a misprint and
that there was no deliberate intention
on the part of the Society to indicate
that Assam is not a part of India. The
Society ha; also assured that they
would ensure that passports are sui-
tably amended by replacing the
word “Assam by India”. Further the
Society has expressed regret about
this error.

ISKCON Headguarters in London
and in the United States are being
reyuested to rectify this errov of mis-
print within a month in all its docu-
ments:

(a) by withdrawing the documents
with the misprint about Gauhati and

(b) ensuring that the new document
issued describes Gauhati correctly with
India as the name of the country
where the city belongg in the appro-
priate columns.

(c¢) If this is not done within the
time frame suggested. appropriate
corrective action would be taken by
the concernsq Departments of the
Government of India in regard to
the members and activities of this
organisation in India.

Seniority of Telephone Operators in
Sucheta Kripalani Hospital, New Delhi

3531. SHRI JAI NARAIN ROAT:
Will the Minister of HEALTH AND
FAMILY WELFARE he pleaseq to
refer to the reply given to Unstarred
Question No. 4592 on 17th July, 1260
regarding senijority of telephone ope-
rators in Sucheta Krivalani Hospital,
New Delhi and state:

(a) whether it ic a fact that conse-
quent to the approval of merger, spe-
cial pay is being paid to the Telephone
Operators with effect fiom 1st Octo-
?;’;& 1978 anq not from 1st January,

(b) whether it is also a fact that
the telephone operators have repeate-
dly represented for the payment of
special pay with effect from 1st Jan-
uary, 1973 or from their date of ap-

pointment as telephone operators M
the Hospital; and
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(¢) if so, what steps Government
have taken to make the payment to
the telephone operators with effect
from 1st January, 1978 or from their
date of appointment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Yes.

(¢) The varioug points raised in the
revresentations of the Telephone Ope-
rators relating to their merger with
the Clerical Cadre which included the:
question of special pay also, were con-
sidereq in consultation with the De-
partment of Personnel and Adminis-
trative Reforms and the requisite cla-
rifications- were communicated to them
in July, 1979. Further, they were
asked tc give an undertaking regard-
ing their willingness or otherwise for
being merged with the Clerical Cadre,
before the merger was effected. The
requisite undertakingg have not so
far been received from the Telephone
Operators who, instead, have submit-
ted fresh representations in this 1e-
gard.

12.09 hrs.
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The questions about Calling Attention
cannot be discussed here,

SHRI HARIKESH _BAHADUR
(Gorakhpur): Sir, 1 have given a
Calling Attention on .the tortured.

death of Sepoy Kun]an Lazer in Dehh
Cantonment.
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MR. SPEAKER: No, not .aljowed.
This is not the forum for discussing
about a Calling Attention.

SHR;I A. NEELALOHITHADASAN
(Trivandrum): 1 have given notice of
an adjournment motion. I have writ-
ten a letter to the Prime Minister who
is in charge of...

(Interruptions) **

MR. SPEAKER: Nothing shounld go
on record.

(Interruptions) **

MR. SPEAKER: 1 have got some
information, 1 shall pass it on to you.
(Interruptions). Not allowed.

(Interruptions) **

DR. SUBRAMANIAM SWAMY
(Bombay North Eeast): Yesterday
you were dealing with a question of
propriety. There 1is a civic func-
tion....

MR. SPEAKER: 1 am seized of the
situation. 1 will let you know.

(Interruptions)

MR. SPEAKER: 1 will like Mem-
berg to have gsome restraint, some
patienc2. They can talk easily, so I
can understand jt. But you are shout-
ing at the top of your voice without
making ganything intelligible, ([nter-
ruptions). Why dont you let the
Hous2 run? It js your duty to make
the House run, I am allowing every-
thing to be discussed, yet you are
shouting at the top of your voice.
What is the fup of it?

PROF. MADHU DANDAVATE:

(Rajapur): Let him make a submis-
sion.

MR. SPEAKER: 1If it is according
to rules. If anything is there, 1 will
wllow it according to rmles. I have
to carry on the burden.

SHRI A. NEELALOHITHADASAN:
I submit...

——
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MR. SPEAKER: Under what rule?

MR. A. NEEI._.ALOHI‘I‘_HADASAN_:
Under Rule 56. T have given notice of
sn adjournment motion...

(Interiuptions)

MR. SPEAKER: Please listen to
me, If you are referring to .any ad-
journment motion which I have dis~
allowed, you can come to my chamber
and [ will diseuss it with you because
I am not going to sllow any discussion
on this subject here.

(Interruptions)

SHRT A. NEEZLALOHITHADASAN:
Let me know the reasons for disal-
lowing it... (Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of crder,
In the Handbook for Members you
will kindly see that there is a2 clear
provision which enables the Member
to make a statement in case consent
to his adjournment motion is declined
by you. He wants to say something
under that provision.

MR. SPEAKER: No.

SHR] JYOTIRMOY BOSU: Please
bear with us, this is a very serious
matter.

MR. SPEAKER: He cannot bring
the matter before the House. Let him
come to me and talk to me, then we
will see.

SHR]1 JYOTIRMOY BOSU: Accord-
ing to that provision...

MR. SPEAKER: I have seen that,
there is no question. Not allowed.

SHR] JYOTIRMOY BOSU: Why
can't you give this young Member
who is seriously agitated....

MR. SPEAKER: Being agitated is
one thing and rules are something
else. You have to enforce them.
This ig nothing to be agitated about,

**Not recorded.

[}



239 Papérs Laid

SHRI JYOTIRMOY BOSU: You do
not listen to our submission. [ am
beseeching you to kindly give an op-
portunity to this young Member, hear
what he hag to gsay.

MR. SPEAKER: Let him convince
me. 1 have personally gone into this
matter, I have personally asked the
Defence Minister to go into it, Unless
I am convinced, 1 am not going to al-
low it. (interruptions)
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MR. SPEAKER: It is not a moatter
for adjournment, Nothing will go on
record. Papers to be laid.

(Interruptiong) **

12.07 hrs.

PAPERS LAID ON THE TABLE

Drugs AND COSMETICS (SECOND
AMENDMENT) RULEs, 1980

THE MINISTER OF STATE IN
THE MINISTERY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RAJAN LASKAR): [ beg to lay on
the table a copy of the Drugs and
Cosmetics (Second Amendment)
Rules, 1980, (Hindi and English ver-
sions) published in Notification No.
GSR 779 in Gazette of India dated
the 26th July, 1980, under section 38
of the Drugs and Cosmetics Act, 1940.
[Placed in Library. See No. LT—1539/
80].
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12.08 hrs,

RE: ADJOURNMENT MOTIONS ‘ETC.
—Contd.

(Interruptions) **
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
I am referring to page 31 of the
Handbook for Members, paragraph
14, sub-paragraph (vi). It clearly pre.
videg for making mention of the re-
ceipt of an adjournment motion by
the Chair. At the same time, the
Speaker can allow the Member to
make a brief statement thereon.

You do not want to give an pppor-
tunity to thig young Member. I do
not want that South Indians should
feel that they are neglected.

MR. SPEAKER: Please do oot
say like that. You are doing something
which is uncalled for. I take strong
objection to it. You are differen-
tiating between the North and the
South. This is nonsense.

SHRI JYOTIRMOY BOSU: It reads:

“Where the Speaker j5 not in pos-
session of full factg to decide the ad-
missibility of a notice, he may before
giving or refusing his consent read
the notice of the motion and hear
from the Minister and/or members
concerned a brief statement on facts
and then give his decision on the
admissibility of the motion.”

MR. SPEAKER: I am getting my-
self informed of the facts fully.

SHRI JYOTIRMOY BOSU: Here is
a provision, unless vou shut him -out
altogether.

**Not recorded.



